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ORDER
MA-124 I t4 in TCp 64 t 2OOZ

1. The Learned Counsel of both the parties are present.

2. They have stated that by consent the matter be adjourned.

3. Therefore, adjourned to 7h July,2OL7. Date is intimated to both the parties.

M.K. ShrawatDated:03.05.2017 Member (Judicial)
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